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NE DELMIS THE [L Somnsty, (133

NOTIFICATION
NLOME« TA

5,04No. - . In axéreisa of the psware conferred by sube
elnuse‘(iw) of clause {(23C) of ‘Sectisn 10 ef the Incoma-tax Act,
1961 (43‘§F'1961),7tha Qant:al”ﬁmVanmant heraby notifies
"Madras Craft Feundatiaﬁ,-madgés? for the purposa of the 3kbg

' sub=cl ause fer the asscsamenﬁlynara'1991-92 to 1992+93 subject
to the following conditions, namelyt- ‘

i) the assessse will apply its incoms, ®r accumulate
(1) for application, wholly and exclusiValy to the
ebjects fer which it is established; ‘

- {11) the ussessse uill not invest or deposit its funds
E ~ {mther than valuntsry contributions trecsived and
~maintained in ths Porm of jevellery, furniture stc.)
Far any period during the( " Jprevicus yeasrs relsvant
to the assessment years mentionsd above otheruise
than in any sne or mere of the forms er modes

specified in sub~saction (}(5) ef section 113

(iii)'.this notificetion will not apply in relation to

anr income being profits and gains of business,
unless tha busingss is incidental to the attainment
ef the objectives of the assessee and separate
~beoks of accounts are mdintained in respect of

such business, o -
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